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the administrative control of the 
State Police. Railways, therefore, 
are not maintaining any separate 
statistics about the strength of the 
G.R.P. The total strength of the 
R.P.F. is 58,946.

(b) No.

(c) Shri K. F. Rustomji was not ap-
pointed to examine the desirability of 
centralizing the control and working 
o f  the Police Forces on the Railways. 
He was appointed to advise problems 
in connection with the enactment of 
the Railway Property Special Offen-
ces Bill.

Voting by Scheduled Castes and other 
weaker sections in last Lok Sabha

* Elections

4611. SHRI K. OBUL REDDY: 
W ill the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether he is aware that, in tlx  
last elections to Lok Sabha a large 
number o f voters in some constituen-
cies belonging to the Scheduled 
Castes and other weaker sections 
-could not exercise their franchise be-
cause they were prevented from doing 
sG by interested and powerful ele-
ments;

(b) if so, what steps he is proposing 
tG prevent the recurrence of such 
happenings in future; and

(c) whether hg w ill take steps to 
set up separate polling booths in Hari- 
jan basties and other places where 
weaker sections reside, so that they 
may exercise their franchise without 
fear and intimidation?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
TSAR SINGH YADAV): (a) Some
complaints were received in the Elec-

► tion Commission regarding intimida-
tion of Harijan voters and other

voters belonging to the weaker sec-
tions of the community from the 
States of Rajasthan, Assam, Andhra 
Pradesh, Uttar Pradesh and Bihar.

(b) According to the new norms 
evolved by the Election Commission, 
a much larger number of polling sta-
tions will be set up than before. This 
will automatically help to some ex-
tent in setting up polling stations in 
places w ’aere .there is a concentration 
of voters belonging to the weaker sec-
tions of the society. The Election 
Commission has also requested the 
State Governments where elections 
are due to be held shortly that as far 
as possible, C.R.P. rather tha^i the 
State Police should be deployed for 
maintaining law and order.

(c) According to the Election Com-
mission, it will not be appropriate to 
set up polling stations solely for vo-
ters belonging to Scheduled Castes t?r 
other weaker sections of the society.
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(Forty-Second Amendment) Act, 197?

4614. SHRI SAMAR GUHA: WiU
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether The Constitution 
(Forty-Second Amendment) Act, 1977 

passed duriAg the Congress regime has 
created problems for the Supreme 
Court and High Courts in regard to  
dealing with cases involving constitu-
tional issues, land reforms acts and 
other matters;

(b) if so, facts thereabout;

(c) whether most of the Bar Asso-
ciations of India have demanded 
repeal of The Constitution (Forty• 
Second Amendment) Act;

(d) if so, facts thereabout; and

(e) the reaction o f Government 
thereto?




